














BAIL APPLICATION NO.: 692/2020 

State v. Sonu Kundra @ Amrit 
FIR No.: 251/2019 

PS: Prasad Nagar 
U/s:201/304 IPC 

12.11.2020 

This court is holding physicaliy today as per directionS. 

Present: Mr. Pawan Kumar, learned Addl.PP for State. 
Sh. Prabhat Kumar, Ld. Counsei for the applicant. 
Sh. Ranjan , counsel for complainant alongwith complainant in 

person. 

In this matter, interim baii was granted by my Ld. Predecessor. 

Now, in view of the order dated 28.10.2020 passed by Hon'ble Supreme 

Court coupled with earlier order dated 20.T0.2020 passed by Hon'ble High 

Court in W.P.(c) 3037/2020, put up for further arguments/consideration on 

the main regular bail application after 26.11.2020 when the matter is 

listed before Hon'ble Supreme Court. It is stated by the learned counsel 

for complainant that interim bail should not be extended and it is stated 

that in fact he was not entitled to interim bail. In view of the said bail 

granted by Hon'ble Supreme court, this court cannot comment on this 

issue at present. It is further stated that matter be heard on merit of such 

facts and circumstances. 

Put up for further arguments/consideration on 

up 

02.12.2020. 
, 

.. (Naveen Kumar Kashyap) 
ASJ-04/Central/12.11.2020 



BAIL APPLICATION NO.: 914/2020 

State v. Shakir 
FIR No.: 84/2019 

PS: I.P.Estate 
/S:420,467,468,120bB IPC 

12.11.2020 

This court is holding physically today as per directions. 

Present: Mr. Pawan Kumar, learned Addi.PP for State. 
Sh. Narender Prabhakar, La. Counsel for the applicant through 
VC alongwith counsel Sh. Vishwajeet Sharma in person in 
cOurt. 
Sh. Surender Rathi, Ld. Counsei for complainant through VC. 
1o Insp. Ashok is also present through VC. 

Arguments in detail heard for half an hour. 

Put up for orders/claritications, if any on next physical 

day i.e. on 20.11.2020. 

TCR also received and be sênt back and be summoned against 

for next date of hearing. 

At this stage, it is stated by learned counsel for complainant 

that connected matter of same FIR are listed for 27.11.2020 on physical 

hearing day. As such, this matter be also put up for orders/clarifications, if 

any on 27.11.2020. 

Interim protection, if any 1o' continue. 

Naveen Kumar Kashyap) 
ASJ-04/Central/12.11.2020 



BAIL APPLICATION NO.: 1880/202 0 
State v. Virender Kalu 

FIR No.: 88/2020 
PS: Sarai Rohilla 

12.11.2020 

This court is holding physicaiiy today as per directions. 

Present: Mr. Pawan Kumar, learned. Addl,PP. for State. 
Sh. Nitin Kumar, Ld. Counsel for the applicant. 

Reply filed. 

Arguments heard. 

After some arguments, Ld. Counsel for applicant submits that 

he wants to withdrawn the present applicatio. 

Heard. Allowed. 

In view of submissions, present' application is disposed of as 

withdrawn. 

(Navden Kumar Kashyap) 
ASJ-04/Central/12.11.2020 



BAIL APPLICATION NO.: 1881/2020 

State v. Zahid 
FIR No. 265/2020 

PS: Sarai Rohilla 
U/s:307,341,34 IPC 

12.11.2020 

This court is holding physically today as per directions. 

Present: Mr. Pawan Kumar, learned Addl.PP for State. 
Sh. Mohd. Yusuf, Ld. Counsel for the applicant. 

Reply filed by 10. Copy supplied. 

Put up for arguments/appropriate orders on 

28.11.2020. 

. (Naveeh Kumar Kashyap) 
ASJ-04/Central/12.11.2020 



BAIL APPLICATION No.: 1878/2020 

State v. Chander 
FIR No.: 333/2020 

PS: Sarai Rohilla 
U/s:356,379 IPC 

12.11.2020 

This court is holding physically today as per directions. 

Present: Mr. Pawan Kumar, learned Addl.PP for State. 

Sh. M.M. Bansal, Ld. Counsel for the applicant. 

Reply filed by 1O. Copy of the same be supplied to counsel for 

applicant. 

Arguments heard. 

It is stated by counsel that in the present case at best he is 

only Owner of motorcycle 8790 which is allegedly in the ofence in 

question. That he has nothing to do with offence in question. 

On the other hand, it is stated by Addl. PP for the state that he 

was called to join investigation but present applicant did not turn up. 

Further, anticipatory bail application of Bhanja of such accused Ritik is 

already dismissed by this court. 

Accused is directed to join investigation. 1o is directed not to 

take any 
coercive action against the accused provide he fully co-operate 

with investigation. 
Further IO to explain by what mode present 

and whether the 

accused/suspect 
was directed to join investigation and whether the 

provision of Cr.P.C. was 
followed or not. 

Interim protection to the applicant is given till next date of 

hearing. 

Put up on 
28.1l1.2020. 

Copy of this order be given to applciant through 

electronic mode. 

(Naveen Kumar Kashyap) 

ASJ-04/Central/12.11.20220 



BAIL APPLICATION NO.: 1877/2020 

State v. Nago Bind 
FIR No.: NA 

PS: Lahori Gate 
U/s:33,37,38 Delhi Excise Act 

12.11.2020 

This court is holding physically today as per directions. 

Present: Mr. Pawan Kumar, learned Addl.PP for State. 
Sh. N.K. Dev, Ld. Counsel for the applicant Nago Bind. 

Reply filed by 10. 

Arguments heard. 

Such accused is directed to join the investigation as and when 

directed by 10 including on 15.11.2020 at 2 pm. In the meanwhile, lo is 

directed not to take any coercive action against the presert applicant til 

next date. 

Put up on 27.11.2020. 

Copy of this order be given dasti through electronic mode. 

(Naveen Kuiiar Kashyap) 
ASI-04/Central/12.11.2020 



MISC APPLICATION 

State v. Vinod @ Dada 

FIR No.: 39/2019 
PS: Lahori Gate 

12.11.2020 

This court is holding physically today as per directions. 

Present: Mr. Pawan Kumar, learned Addl.PP for State. 

Sh. Ashutosh Thakur, Ld. Counsel for the applicant. 

Arguments heard. 

Ld. Counsel relied inter alia the case law titled as Manjeet 

Singh passed by Hon'ble High Court of Delhi. 

Put up for orders on 
20.11.2020. 

(Naveen Kumar Kashyap) 
ASJ-04/Central/12.11.2020 



MISC APPLICATIOON 

Applicant Ashish kumar 

State v. Imran @ Akhtar Khan & Ors. 
FIR No.: 227/2020 

PS: Wazirabad 

12.11.2020 

This court is holding physically today as per directions. 

Mr. Pawan Kumar, learned Addl.PP for State 
Sh. Deepak Rawat, Ld. Counsel for the applicant. 

Present: 

Further arguments heard. 

Put up for orders/clarifications, if any on 27.11.2020. 

(Naveen Kumar Kashyap) 
ASJ-04/Céntral/12.11.2020 



MISC. APPLICATION 

Applicant: Sudhir Pal

State v. Ajay Pal 
FIR No.: 678/2015 

PS: Subzi Mandi 

12.11.2020 

This court is holding physically today as per directions. 

Present: Mr. Pawan Kumar, learned Addl.PP for State. 
Sh. Hansraj Singh, Ld. Counsel for the applicant. 

Arguments in detail heard. 

Put up for orders/clarifications, if any with file on 

20.11.2020. 

(Naveen Kumar Kashyap) 
ASJ-04/Central/12.11.202O 



Crl. Rev.: 224/2019 
Inder Pal v. State etc 12.11.2020 

File taken up today in terms of directions received vide letter No.:417/DHC/2020 of the Registrar Cereral, Delhi High Court and Circular 
No.: 23456-23616/DJ(HQ)/Covid lockdown/Physical Courts Roster/2020 
dated 30/08/2020 of Learned District & Sessions Judge(HQs), Delhi. 

lockdown/Physical Courts Roster/2020 
This court is holding physically today as per directions. 
This court is also discharging Bail Roster duty. 

Present: Ld. Counsel for revisionist alongwith revisionist in person. Mr. Pawan Kumar, learned Addi.PP for State/respondent no.l. None for respondent no.2,3 and 4 either physically or through VC despite repeated callS. 

Part arguments heard from reiisionist on the issue under Consideration and on merit. Last ard finalopportunity is given to the 
respondent no.2, 3 and 4 to address arguments in terms of previous order 
and on merit on present revision. 

Put up for further arguments and orders on 19.01.2021. 

(Naveen Kumar Kashyap) 
ASI-O4/Central/12.11.2020 



CA: 183/2020 

Jai Bhagwan v. State 

12.11.2020 

File taken up today in terms of directions received vide letter 

No.:417/DHC/2020 of the Registrar General, Delhi High Court and Circular 

No.: 23456-23616/DJ(HQ)/Covid lockdown Physical Courts Roster/2020 

dated 30/08/2020 of Learned District & Sessions Judge(HQs), Delhi. 

This court is holding physicaliy today as per directions. 

This court is also discharging Bail Roster duty. 

Present: Appellant/convict Jai Bhagwan is present in person with 

COunsel Sh. Girik Tolani. 

Heard in detail. 

In view of Section 389(1.) Cr.C the sentence is suspended 

during hearing of this appeal. 

Further, as the accused is not in Confinement at present, 

therefore, there is no question of releasing them on bail as otherwise 

stated in section 389(1) Cr.P.C. 

Copy of of said appeal be supplied to State. 

Put up for arguments and orders on 
15.02.2021. 

(Naveen Kùmar Kashyap) 
ASJ-04/Central/12.11.2020 



Crl. Rev.: 207/2020 
Kiran Singh Sainger v. Sadaf and Ors. 

12.11.2020 

File taken up today in terms of directions received vide letter 
No.:417/DHC/2020 of the Registrar General, Delhi High Court and Circular 
No.: 23456-23616/DJ(HQ/Covid lockdown/Physical Courts Roster/2020 
dated 30/08/2020 of Learned District & Sessions Judge(HQS), Deini. 

This court is holding physically today as per directions. 

This court is also discharging Bail Roster duty. 

Present: Sh. Nand Lal Dogra, Ld. Counsel for revisionist. 

Heard. 

Notice of this revision petition to all these 14 respondents as 

well as to state be issued through electronic mode, through e-mail, SMS 

Steps be 

and other viable mode. Further, dasti service is also allowed. Steps be 

taken within one week. 

Put up for 18.12.2020. 

(Naveen Kumar Kashyap) 
ASJ-04}Central/12.11.2020 



CA: 294/2019 
Urmila v. The State and Anr. 

12.11.2020 

File taken up today in terms of directions received vide letter No.:417/DHC/2020 of the Registrar General, Delhi High Court and Circular No. 23456-23616/DJ(HQVCovid lockdown/Physical Courts Roster/2020 dated 30/08/2020 of Learned District & Sessions Judge(HQs), Delhi. 

This court is holding physicalily today as per directions. 

This court is also discharging Bail Roster duty. 

None for Appellant Urmila. 
Sh. Pawan Kumar, Ld. Addl. PP for Respondent no.1. 

Sh. Sachin Bansal, Ld. Counsel for Respondent no.2. 

Present: 

Put up for arguments on issue raised on 23.01.2020, for 

11.12.2020. 

Further, issue court notice to Appellant through electronic 

mode as well as to her counsel for 11.12.2020. 

(Naveen Kumar Kashyap) 
ASJ-04/gentral/12.11.2020 



SC: 28517/2016 
State v. Subhash Rai & Ors. 

FIRNo.: 214/2015 
PS: Civil Lines 

12.11.2020 

File taken up today in terms of directions received vide letter No.:417/DHC/2020 of the Registrar General, Delhi High Court and Circuiar No.: 23456-23616/DJ(HQ)yCovid lockdown/Physical Courts Roster/2020 dated 30/08/2020 of Learned District & Sessions Judge (HQs), Delni. 

This court is holding physically today as per directions. 

This court is also discharging Bail Roster duty. 
Present: Sh. Pawan Kumar, Ld. Addl. PP for the state. 

None of the accused is present nor their counsel Sh. Yatender 
Kumar LAC is present. 

Issue B/W in the sum of Rs. 5000/- against both the accused 

with notices to their sureties for next date. 

Further, from record, it is seen that part arguments in detail 

heard from both the sides. 

Today, case was fixed for further arguments. 

As such, last and final opportunity is given to both sides to 

address further arguments, if any. Further, both sides are at liberty to file 

written arguments not exceeding three pages by next date of hearing. 

Put up for further arguments, if any and appropriate 

be orders through VC or otherwise as situation may be for 

03.12.2020. 

B/W be issued within three working days. 

(Naveen Kumar Kashyap) 
ASJ-04/Central/12.11.2020o 



MISC APPLICATION 

State v. Bablu Mathur 
FIR No.: 221//15 

PS: Karol Bagh 

12.11.2020 

This court is holding physically today as per directions. 

Present Mr. Pawan Kumar, learned Addl.PP for State. 
Sh. Tushar Mawkin, Ld. Counsel for the applicant. 

Further, arguments heard on the application for release of 

RC/security of surety Virender Kumar. 
Put up for further orders/clarifications, if any on 

17.12.2020. 

(Naveen Kumar Kashyap) 
ASJ-04/Qentral/12.11.2020 














































































